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MR. CHAIRMAN : The Question Hour
is over.

[RAJYA SABHA]
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WRITTEN ANSWERS TO QUESTIONS

PAYMENT OF INTEREST ON SPECIAL
ADVANCE GIVEN T0 TISCO

*192, SHRT A.D MANI Will the Minis-
ter of IRON AND STEEL be pleased to
state;

(a) whether any agreement has been
reached with the Tata lren and Steel
Company with regard to the payment of
interest on the special advance of Rs. 10
crores given by Government i May, 1954;
and

(b) if so, what are the details of the agree-
ment?

THE MINISTER OF IRON AND STEEL
(SHRI T. N. SINGH). (a) Yes, Sir.

(b) The main features of the agreement
are as follows:

(1) Rupees five crores outof the principal
to be repaid on or before 1st Febru-
ary, 1966 This has alrecady been
paid.

(2) The balance of R« 5 crores to be
repaid in seven half-yearly instal-
ments, the first instalment being
due on the 31st March, 1969 and the
last on 31st March, 1972,

(3) Interest on the special advance for the
period 1st July, 1958 to 31st March,
1961 to be waived.

(4) For the peniod 1st April, 1963 to
31st March, 1965, interest to be paid
in seven half-yearly instalments
the first instalment being due
on 3ist March 1969, and- the
last on the 31st March, 1972,
From 1st Apnl, 1965, intcrest at
bank rate current from time to time
on the outstanding special advance
to be paid half-yearly.
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i1y Written Answers

T{LICENCE FOR MANUFACTURE OF SCOOTER

‘.‘196. SHRI RAJNARAIN: Will the
Minister of INDUSTRY be pleased to state:
_ (a) whether any application was reccived
i March, 1964 for obtaining a licence for the
manufacturer of scooters at Varanasi; and

(b) if so, whether the licence has been gran-
ted, if not, the reason for the delay in granting
the licence 7)

It Al (st dlo @A) @ (F)
AT () ux frater @z A AT 9T
W AT § 0

faaw
(%) a1 (7) qaRa & eFzT aa™
FCH FrLarAr g & foo oF fasft
9rEf % WIS, 1964 F STAAT 9 g4
g3 41 AfFT I gAY T I F
sfrafar gt @@ & FTor R
AT, 1964 § W FT fgqr U 47T 1
q19, 1965 7 g7 IWM ¥ gfFww 277
R I TET T 29 HIH 1965FTUF
HAT qrgAge fear v gq gedAew 97
THI FFT F AT g 37 1Ay 93 F

T Y fgarTgr @r

HTHE MINISTER OF INDUSTRY
(SHRI D. SANJIVAYYA) (a) and (b) A
staternent is laid on the Table of the House.

STATEMENT

(a) and (b) The application from a private
party for establishment of a scooter factory
at Varanasi, received in March, 1964 was
rejected in April, 1964 as the scooter indus-
try was then on the banned list. After the
ban on this industry was removed in March,
1965 the same party submitted a fresh appli-
cation on 29th March 1965. This applica-
tion is still under consideration along with
several similar applications received from
othier parties.]

ALCOHOLIC BEVERAGES FROM MOLASSES

*203. SHRIMATI TARA RAMCHAN-
DRA SATHE: Will the Minister of
COMMERCE be pleased to state;

(a) whether Government allows sugar
factories to manufacture alcoholic beverages
from molasses for purposes of export;
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(b) if so, what s the amount of foreign
exchange likely to be earned by such exports;
and

(c) the quantum of mmport of alcoholic
beverages for the years 1962 to 1965 and the
expected import in 1966-19677

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH) : (a) to (¢}
A statement is placed on the Table of the
House.

STATEMENT

(a) Licensing of units for the production
of alcoholic beverages is at present on the
banned list. Some part of the present pro-
duction of these beverages can be expor-
ted.

(b) No firm idea can be given about the
amount of foreign exchange which can be
earned by such exports.

(c) Figures relating to thc quantum and
value of imports of Alcoholic beverages
during the last 5 years are as under:

o Quantity Value
000" litres Rs. lakhs

1961-62 604-5 37-12
1962-63 448-6 . 26-62
1963-64 4666 27-85
1964-65 550-9 36-17
1965-66 4523 30-89

(April-January)

UnsoLp Stocks with HMT

*204. SHRI B. K. MAHANTI: Will the
Minister of INDUSTRY be pleased to state;

(a) whether 1t is a fact that the HMT have
in their stock unsold milling machines worth
Rs. 1} crores; and

(b) if sosince when these stocks are lying
unsold ?

THE MINISTER OF INDUSTRY (SHRI
D. SANJIVAYYA): (a) and (b) As on the
31st March, 1966, Hindustan Machine Tools
Limited had an unsold stock of milling
machines worth Rs. 113 crores, The
accumulation started in October 1965 as a
result of poor off-take of machines because of
the fall in demand.
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